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THE ITKI TUBERCULOSIS SANATORIUM (REGULATION OF BUILDING)
(AMENDMENT) ACT, 2023

(Jharkhand Act- 10, 2023)

SUBJECT INDEX

1. Short Title, extent and commencement

2. Repeal and Savings

An Act to repeal the The Itki Tuberculosis Sanatorium (Regulation of Building) Act,
1951 (As adopted) in its application to the state of Jharkhand.

Be it enacted by the Legislature of the State of Jharkhand in the seventy fourth year
of the republic of India as follows:-

1. Short Title, Extent and Commencement-

(1) This act may be called the The Itki Tuberculosis Sanatorium (Regulation of
Building) (amendment) Act, 2023.

(2) It shall extend to the whole state of Jharkhand.

3) It shall come into force with immediate effect.

2. Repeal and Savings- The Itki Tuberculosis Sanatorium (Regulation of Building)
Act, 1951 (As adopted) is hereby repealed.

Provided that Notwithstanding such repeal, anything done or any action taken or
purported to have been done or taken under the Act hereby repealed shall, in so far as it is
not inconsistent with the provisions of this Act, be deemed to have been done or taken
under the corresponding provisions of this Act.
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